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LEGiSLATIVE ASSEMBLY. 

Friday, 27th AUgu3t, 1926. 

'The lAaBenilily met in the Assembly Chamber at Eleven of the Clock: 
lIr . .P.neliident in the Chair. 

QUESTIONS AND ANSWERS. 

Rn'AL "GNIONS ON THE NORTH WESTER!' RAILWAY. 

21'1. ~ :Bahadur W .•. HUllanally: (a) Are Government aware 
that the North Western Railwa;y l'nion (recognised) has failed in 
a law court to obtain a deelarati-on to the effect that the said Lllion was 
entitled to manage and control the affairs of the North Western Railway 
Union' If so, do Government propose to recognize the Union of MesSrs. 
)finer and Khan T If not, why.f 

(b) What il'l the membership of the recognized Union and what is the" 
membership of the {Tnion of Messrs. Miller and Khan' 

1Ir. A. .A. L. !'&l'8ODI: (a) The answer to the first part of the question 
• in the affirmative, to the second in the negath'e and to the third t1I.at 
t ~ is a matter for the Agent to decide, 

(b) The Government have no information. 

CONonI.ACTS FOR BtUDING Aloo"l> PAINTING WAGONS AND CoACHES ON THE NOBTS ' 
WEBTERN ~  

218. *lDum. Bahadur W .•• BUMMaI)1: Are GOVer:Dmeilt aware 
that in the 'Mnghalpura shops on the North Western Railway ~ t ct ~ 

for building wagons and painting carriages and wagons ha,ve been given 
to eontractors·f 18 it a fact that the work done by the contractbrs has been 
found uDRBtisfactory and imperfl"et so far as the quality is concerned' 
Do Government propoSf' to appoint a Committee to inspect the work 80 far 
done by t he contractors T 

111'. A. A. L. P&I'IODI: (a) Contractors have been employed for 
building some coaches and painting eoaooing and goods stock. No con· 
tract has been let for th,e building of wagons. 

(b) The work done ~' the contraetors has not heen found unsatis-
factory or imperfect, Government do not propose to appoint a Committee 
to inspect the work. 

PAYMENT OF GRATl'lTIES TO STRIKERS DISCHARGED BY THE NORTH WESTER. ..... 

RAILWAY. 

219. *1DIu BUaHr W .. M,. 'BA." ',,&lIT:' Are Govemment aware 
that the strikenl offered themselns for duty and that many of them were 
not taken back for wallt of vacaneies apd were. diaebaqed fromaerviae T 
Is it a fact that 8uch Iltrike1'8 who 'wel'P. 11nder15 ytaJ'ig. of IIernce have 

•  ( '19 ) ........ 
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been refused gratuity while the gratuity rules provide that it will be 
paid to all men who are not wanted by the Railway whatever the length 
of their service T Do Government  propose to ask .the Agent, North 
Western Railway to pay gratuity to such employees discharged as was paid 
to the staff during retrenchment T 

1Ir. A. A. L. PI'IODI: I would  invite the Honourable Kember'. 
attention to the reply given by Mr.  Sim in February last to question 
No. 70 by 1Ir. Acharya.  -

AorION TAKEN ON THE REPORT OF THE INDIAN TERRITORIAL AND AUILIARY 

FORCES COJlMIT1'EE. 

220. lIIr. K. O. Roy: Will the Government be pleased to make a full 
statement regarding action hitherto taken and contemplated regarding the 
Report of the Shea Committee on the Territorial and Auxiliary Forces T . '. 

1Ir. B. Burdon: I am afraid I have little to add to the reply which 
I gave on the 18th instant to pam (a) and (b) of starred question No. 48. 
Local GOTernments and Local  military  authorities were  consulted and 
on the basis of the very full and valuable opinions which were received 
the Government of India formed the conclusions which are now before 
.the Secretary of State. 

PROPOSED INDIAN NAVY. 

'221. Mr. K. O. loy Will the Government be pleased to t  t~ what 
,progre>s has been made in connection with the scheme for the creation of 
the proposed Indian Navy T . 

1Ir. B. Burdon: The attention of the Honourable Member is invited 
to the latter portion of the reply given by me in this House on the 18th 
instant to starred question No. 49. 

The administrative preparations have"made very satisfactory pro-
gress indeed. 

. IIr.K. O. Boy : Might I ask the Army Secretary when the Pal'lia-
mentary legislation may be expected to be brought in T 

. 1Ir. ~: Burdon: I am expecting a communication on that subject 
almost any day but actually I have not yet heard. 

1Ir. K. O . eon: And also the legislation in the Legislative AMemb17 
for naval discipline , 

1Ir. B. BlU'don: That of course must await the completion of the 
. neeessary legislation at Home, but weare putting the matter in tram. 

BAN ON PANDIT MAnAN MOHAN MALAVIYA'S VISIT TO CALCUTTA. 

222. "Mr K. O. Roy : Will the Government  be pleased to state 
whether itR previous sanction was obtained either formally or informally 
to. the iSRue of the ban on Pandit KaIaViyli'8 projected visit to "Caleutta 
this. month' , 

f . the . ~  1  '  ':   4jU u.: No. 



~  Q' A.D&J'INlTB hoPoBTIOli OI'APPoIJI'rIIPTi IN THE Ilmwr 
CIVIL SERVICE.qI) 'nIB ALL-brolA SERVICE8 I'OB Ib_ IN THE PBoYIJr· 
~ SEBVIOBS., ' 

223. *111'. It. O. Boy: Will the GoveJ'llDlent be pleased to .tate 
what action they have tabn on the Resolution puaed by the first Legis-
lative Assembly and the recommendation made by the Lee Commission, 
Ngarding a definite t~  of . ~t t  t~ the Indian. Civil 
Service and the other all-India ServiCes bemg set aSIde for men m the 
Proyii1cial Services , Have Government considered the desirabilit:r rJf 
adopting these recommendations and putting a stop to direct nominations , 

The Honourable Sir Alaander KuddiJilan : As regards the Indian 
Civil aqd Indian Police Services, I would refer the Honourable Member 
to the replies given to questions (Noa.148 and 377) aaked by Rai Bahadlir 
Girischandra Nag and Mr. W. M. Hassanally on the 15th September 
1921 and 17th September 1924, respectively. and to the information fur-
nished in reply to questions (Nos. 1371 and 38) asked by Mp,ssrs. K. C. 
Neogy and B. Venkatapatiraju on the 23rd March and 18th August, 1926, 
respectively. 

Of the other All-India Services to which recruitment is still made, 
the Commission's recommendations in respect of the Indian Forest Ser-
vice' are still under consideration, though in Provinces where the subject 
of " Forests" is transferred the J.oeal Governments have been em-

'~  10 make their own arrangements for recruitment. 
The Commission's recommendations as regards the Indian Service 

of Engineers have, with one minor modification in respect of the Buildings 
and Roads Branch in Madras, been aecepted and carried into effeet. 

The recommendations' in respect of the Indian Medical Service in-
volve the transfer of certain provincial medical appointments which are-
now held by Indian Medicat Service officers to the Provillcial Civil 
Medical Services of the future. It is not possible to say at this stage how 
many appointments will thus be thrown open either to direct recruit-
ment or to men promoted from the cadre of Assistant Surgeons. 

On the subject of DOmination I would refer the Honourable Member 
to the concluding passage of my speech in the Council of State on the 
Resolution moved by the Honourable Saiyid Bull. Ali on the 2nd of March, 
1925. The Commission made no recommendati('n for the abandonment 
of r.cruitment by this met60d. 

PBE)IA.TURE PUBLIC'AnON BY THE Pioneer 01' EXTRACT8 I'BOII TBB MEIIOBAN-
.. »,t1x OF TIlE FINANCUL CoJUlI8SIONEB I'OR RAILWAYS. 22'. ~1 . K. O. -eorr: (4) Has the attention of Goyernment been 

drawn to t ~ telegra,m, dated 12th August appearing in the PiOfU,r, of 
August 14, from its Simla eorrespondent, pUblishing important extracts 
from the memorandum of the Financial Commissioner for Railways a dar 
before thatmemwantium was placed before the members of the Standing 
FinuC8 CQmmKtee fDr. Bailwaya , 

·(b) It." ~. the Government explain how this, publication occurrec:l, 
and dO"Gcmtmm.eDt propose tb consider the desirability of preve,n.ting au!lk 
preDIAture1 diaelOinU'es before the Standing Finance Committee has ~  ... 
opportunity to discuss the various propoeala lubmittedfor ita coMidera-
tion , . \ 

.2 
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1I:r; A. A. L. Pano. : The memorandum referred to was circulated . I 
to ) ~ ' ft  Sta'AaJig FlnanceCommitiee before it was giventOl-t, 
the -PftlIs;-about a fortnight before I think. It waS given 110 the Pre. 
on the day before-the meeting on the distinct understanding that it would 
not ~ j)ublished till after the )meeting. This understandi!lg, t ~:
ment'observe, has been kept, as the paragraph appeared lD the paper on 
tlhe ,day after the meeting." . 

1. RELEASE OF POLITICAL PIuSONERS. 

2. RUOVAL OF DIFP'lCULTIES IN THE WAY OF THE RETURN TO. INDIA OF 
. INDIAN EXILES IN FOREIGN COUNTBIES. 

225. *Lala Doni Ch&nd: (d) Will the Honourable the Home Membel: 
be pleased to state what action he or the Government has taken on the 
motion for the immediate release of all political prisoners detained without 
trial and for taking steps to remove all difticulties in the way of the return 
to India of all Indian exiles in foreign countries, adopted on 26th J anusrY 
1926 ! 

(b) Is the Honourable the Home Member aware that in his speech on 
the above motion he was good enough to say, " I have tried to meet 
this Resolution in a friendly spirit ", and if so, will he be kind enough to 
inform the House by giving facts to what extent and in what manner he 
has been able to give effect to his desire of meeting the Resolution in a 
friendly spirit T 

'lhe HOIIOU1'&ble 8ir AJeyl.Jl4er .uddbnan: (a) I have explained 
fully in the course of the debate, as I have done on several other occasions, 
why the Government of India were unable to give effect to the recommen-
dati OilS contained in the R.esolution. 

:-

(b) If the Honourable Member will be good enough to read my 
speech on the occasion, he \11 ill, I think, do me the justice to admit t t~' 
it was, as I claimed, conceived in a friendly spirit. . It: , 

RECENT CASE OF DAOOITY AND MUBDBIJ IN DELHI. 

226 .... 8. O. GIaoIe : (a) Ha81he attention of the Government beeD 
drawn to the judgment delivered by Mr. S. L. Sale, Sessions Judge of -/. 
Delhi, ill thp. police dacoity and murder case as rep"brted in the Englislf.fnMa· " 
of the 16th July T 

(b) Will the Government &tate what steps, if &,Dy, have been taken to 
prevent the enrolment of potential and future robbers as police constables 
in the Delhi area, and the conversion of police qusrtel'l asths rendezvoUl 
or ~  characters T 
The Honourable Sir .&leunder lIuddiJDa.D : (a) Yel. 
''(b) t ~ ~ t c t~'  character both of 'recruits and their near 

. relations are carefully scrutinised. A certain standard of ed'Gc!atiotJ is" 
requj.red from every candidate, and all ~ t  are fl8ued'by the Senior 

~t ~ t of ' ~~ ~~ :. ;~ t 1  atteBtioD, ill :also 1'&iI; 
to tW"ptteed«!nts •. and. charlleterof lIM..at ... servania acl 'other -'''.'' 
poll .... linDg"m 'dr visiting··t"e'. t ~ . ~ • 

.. c~t.~ ~~.  .,.« , ..',' 1" ...... • :. " .... , II ',,," 
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QUESTIONS AND ANSWERS. 

I.:. 

IJlPOSmON OF A HEAVY DuTY ON FOREIGN YARNS. 

, . 227: "'.... O. GhoIe: (4,) Will the. Go'f'l11D1ent "jilt_te. if it ia ' 
.1 iheHntentioil of the Government to impose a heavy ~ t  on foreip y&rIUI , 

(b) lIas the attention of the GO\'erntrient been drawn to the letter 
~ ' ~ ~ ~  to the Editor of the 8tatennan by. Mr. S. C. Chakravarti, the 

managing Proprietor of the Chatra Cottage Industrial Worb, .and puh-
·li8hed in the Sfate'1fJM& of the 7th July .. regards the proposed duty on 
~ 'f':' 1 11 :~ T .. . , 

r'Mr:' A;'A. L.' Pancma: The Government have Been the article Nfer-
"red to. The' t.eMnfl· of reference to the special Tariff Board have already 
been published in the Gazette of India ... If the,llonourahle Member will 

'II ~~  to t~ ~~ 1 find, that the 'l'atiff ~~  has ~ ~~~ to in-
veshgate the condIbon of' the cott()D textile mdustry 10 Ytdi.a. and .. that 
they have been specially directed in any reCommendationa they may 
think it necesRary to make to tak-e into aeeountnot me-rely the interests 
of the consumer but all other interests affected. The Government of India 
hav.e no Mubt 'that the Tariff Board will listen carefully. to any repre-
sentations that may be made by the representatives of the hand-loom 
industry in India. 

~  'oF RELIEF TO BETUlOO!:D EXIG&A.NT8 niox FIJI, SURINAli AND ~ .. 
~ . 

'228. lIIJIr .•. O. Gho.e: (a) Will the Government state what help, 
if any, hal; been rendered by the Government of India to the returned 
Indian emigrants from the Colonieli of Fiji. Surinam Rnd British Guiana T 

(b) If no help has been rendered, are Government prepared to consider 
. the question of helping those who were allowed to emigrate as coolies to 
the Colonies , 

Mr. J. W. Bhore : In 1921 the attention of the Government of India 
," was drawn to the distressing conditions under which certain returned emi-

grants from the ColoJliea of Fiji, Trinidad, Surinam and British Guiana 
were living in the neighbourhood of Calcutta, and the Government of India 
made a grant of lts. 10,000 to a friendly society which v.-as specially form-
ed to help the repatriates in qnestion. By the end of November 1921, 

;.,it was cqDlP,dered that the special problem for .-hich the Committee had 
been ,calltld . into being no longer existed apd it was therefore dissolv:ed. 

' ... J,.ecently. references were made in the Pre88 to the prevalence of discon-
tent among returned emigrants in Calcutta and the Government of India .< ~ . t ~ Government of Bengal to ~ into the matter. They have 
'been Informed that there are about 800 repatriates from the various colo-
nies living in the neighbourhood of Calcutta. There is no evidence that 
there ia any destitution among them. On 't ~ contrary'. almOBt all of them 

· are said to han found employment in the docks and 1000ai mills and a few 
. .~ ~1 ~ good wages. Their discontent is' said to he due to the 
· tdDparatlvely lower wages that they get in this country for wwt similar 
· 'to ,that done in the ~  the restricted lIOCial life of India. 1'he 
Id,ue.ation of .permitting Bl\chof these repatriatea' 88 caD be a.i&ted to re-

turn to the ColOilies under section 2 (1) (b) (i) of the indian EmigratiOn 
Act, VII of 1922, is receiving ooDSideratioD.. ,Government do not cOnsider 
tIaat allY other action on their part is required at present. 
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. . noJl ' ' ~ TO DELHI. 

229. *1Ir. I. O. GIIaIe : (0.) Will the Government ate what" .. tile 
reiaIIOn for removing the oJIlces of the Director General of Posta· and .Tele-
graphs from Calcutta to Delhi , 

(b) Will the Government state the wra ~  involved by tbia 
move' 

'!'he BoJlO1ll'able Sir Bhupadra Bath llitra: (a) The present 
aeparation of the DirectoI General from his office by a diStance of 900 
miles is an obvious administrative inconvenience which has been felt in-
ereasingly since the transfer of the Government of Indi& to Delhi in 1912. 

(b) Approximately 2 lakhs in 1926-27. 
Diwau Babadqr 'I. BaDpcbariar : May I ask: does this involve all 

exodus to Simla also of this office , 
'.rile BoD01ll'abJe Sir Bhupendra Bath llitra : No, Sir. 

OrnCIAL P.ABTICIPATION 01' lIma IN THE EA.8TEBN AsIA. ExHIBITION IN 
JAPAN. 

230. *1Ir. B. O. GhoIe: (a) Do Government propose to participate 
officially in the Eastern Asia Exhibition to be held at Fukuoka City, 
Kiushu, Japan, from March to May 1927 in order to popularize Indian 
guods in Japan , 

(b) If so, do Government propose to bring this Exhibition to the notice 
of the local administrations , 

JIr. A. A. L. Panons : The Government have not been invited to 
participate in the Exhibition nor has it been officially brought to their 
notice. The question of taking any action in the direction ~ t  
by the Honourable ~  does not therefore arise. 

SELECTION OF CANDIDATES FOR THE RoCKEFELLER FOUNDATION F'ELLOWSBlPS. 

231. *111'. B. O. GIIDIe: (a) Will the Government state if it is 
a fact that the managing Committee of the Rockefeller Foundation in Ame-
rica asked the Government of India to select six candidates from J ndia to 
specialise in c~  , 

(b) If the aIl8Wer is in the affirmative, will the Government state 
whether four candidates were selected instead of six, and if 80 why , 

(c) Will the Government state why no candidate was selected from 
Bengal T . . 

(d) Will the Government state why two candidates were selected .from. 
.)Iadras T 

Mr. I. W. Bhore: (a) No. Selection for these fellowllbips are 
made by the Executive Committee of the International Health Board 
: (Reckefeller Foundation) Fellowships on the recommendation of their 
own representative in India. The Government of India on the advice 
of their Scientific Advisory Board forwarded eight names to the Board'. 
represelltative in India and of these only four were Mleeted by. ihe 

. ComJDittee of the Board. . . 
(")-(d). Do·not ariae.; . .. 

'. ~ t 



';'1", nr. K. G. Lollabn: 'Kay I know when this ~ t t : '  is 
located: and the name of the pel'BOn , ' 

111'.1. W. Bhore : I do not think he ha& a,permanent location in this 
ecnmtry. I \think his nam:e Was Dr. Huizet and he WI8 on a visit to 
India when the selection was made. 

To 80tmr AnICAN CoLOUR Ba BILL. 
232 ...... O. CHIOIe : Will the Gove1'DJlleJlt .tate what..,. are 

being taken by the Government nOW that the Colour Bar Bill laM been 
paIIIl!d by the South African Parliament , '< 

JIr. I. W. Bhore: The Govermnent of India made certain. npre-
aentatiOll8, and the result waspubliabed in a Press Communique, dated 
the 4th June, 1926, to which the Honourable, Kember's attention is 
invited. 

POPULAlUZATION OF DRINI AJIION'G INDIAN SoLDIBBS. 

233. *Mr. 8. O. GIIIoIe : (a) Will the Government state in how JB&Dy 
Indian ~ t  wet canteens have been opent'd for the purpose of popu-
larizing drink among Indian 8Oldia., and the 1J&Dle8 of the regimeDta , 

(b) Will the Government state why t1tilr step, has been takelr ,f 
(c) Is it a fact that many distinguisbed soldiel'll have protested 

against this step , 
Mr .•. Burdon: (a) The literal &Dswer to t.hiJi,partef tbequ.ion 

is " In none". It is not the policy of Government nor ',"ould it..tend to 
efficiency to create a demand for alcohol among soldiers where nOne 
existed before. I would, however, invite the attention of the Honour-
able Member, iil connection with this part and parts (lI) and (c)of the 
question, to the reply given to starred question No. 1546 OB the 11th' 
of June 1924. To that reply I need only add that, tbe Army: ~t  
Board (India) no longer runs . any " wet " canteens for Indian troops. 

PAY AND ALt.OWANCE8 OF MDlBER8 OF THE PADDISON DEpUTATION '1'0 SoUTH 
~ . • 

2M. *.. •. O. a ... : (.) Will the GovermnflDt state what pay 
and allowances were given to the members of the deputation which visit" 

. South Afrlea this year on bebalf of the Government of ~~  t: 
(b) Will the ~ t state what was the total cost of sending. 

lut deputation to South Africa T ' 

Mr. I. W. Bhore : A statement ~ the infol"BlatioD requirifd hu 
~ c  in the Library of the House."' ,.' . .:: 

NAJIIE8 OF MEJOEBS 011' THE RAILWAY ltATES ADVISORY CoIl1l1'i'!1br, ~ 
THEIR PAY AND ALLoWANCES. 

23lS. ": •• ''0. G_: (G) Will the ~.t .t ~  names of 
'tbe pel'SODII, who ~ the Railway RateS Advisory COmmittee;' Old'. 
pay and allowances drawn by them T • .. )., " '. ,0'" "-';". • ;.10 

• 
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(b) Will the Govenwellt stllte the 4pUllmcatiCJ"QIJ of·the· penons who, 
have been' appointed m1'JIII)prs of the Railway Rates &lVisory- ~ tt ; 

an.d what knowledge they-ltan' of railway rates and fares Y' 

. (c) Will the ~ t statf' whllt work is JlOl\'r ~  done ~' the 
~ of the Railway Ratl's ~ : )  Committee! 

Mr. A, A. L. Parsomr. ~ (a)' and (h L The Hlmourable· ~ t  is. 
referred to paragraph (2) of the Railway Department'8 Rt>solhtion' No. 
606-T .. dated thp 25th 1tfarch 1926. whieh was pq.tHished in part r of' 
the Gazette of India of tlie 27th March. 

As regards the commeTcial representath'e a panel has heen pre·· 
pared of 65 individuals noDrinated by principal oommeueial' b«Iies .. 
The pay and allowances dnnr.n are • .., follows : 

(1) Sir N ~  Sarma-pay Rs. 4,0(){)l! per mensem, 
(2) Mr. S. D. Manson-pay Rs. 3,000 per mensem. 

- (3) Commercial Represe-ntatiTe-Rs. 100· per· dily ~  sitting 
. 7 on the Committee. 

(c) The ~' Rates Advisory Committet> are now in Calcutta 
engaged in collecting and t ~ information on thte subjeet of nte, 
pending the submission to them of applieati>Ons as authoriised' ~ the 
~ : t  606·T. of 25th March 1926. 

lIIr. It. Ahmed: Will the Government fte pleased to ;Cate if they 
will save anything on this principle of ' ~ t r'lf RR. rC'k)' & day to· 
the commercial menibu in comparison to the Rs. 3,000 I'e'l' mensem 
drawn by the expert member, Mr. Manson , 

Mr. A: A. L. ?arsons: Certainly, Sir. 'rbe oeommerdal representa-
tive is only appointed to deal with partioolar cases as maY' be required. 
He may not have to sit for a whole month.. • 

Mr. E. Ahlnd : What is the t~f t : then for-the other mem-
ber to draw Rf-i. :8.000 a month instead; of gettmg Rs. 100 a day ! 

!11'. A. A. "L. P&racms : He is an effidal e-xpert ill tariff rates. 

lIt'Ir.lt. O.Ieogy : May I know bow· ~.  have been received ., 
·Government for reference to this body pd havtl-been actually re.fitr-
red t t ~  'so far' 

lIr, A. A. L. ~  : T!\el'e is Il questiou about that comiI,tg on 
later, ·thl; ;aDswer to which I Wtve not got here; but at present l. think 
w.e :bav£! n;,ceived only one ~ which is under consideration. 

:.th. 1[. G. Lohokare :. l)o Government expect to give this House Ul 
'oppmttnnity of ~ t ~ ~  of the Railway t ~ Aq'VisoQ" 
l.comDittee ! 

... It. C. ~ '  : They have no work. 

.. Mr..A. A. L. PanoDi : I must ask for notice. 

NPOINT-Ml;NT OF THE SECOND TARIFF BOARD TO ENQUUU; INTO THE Co'nON 

~ ~ . 

,136 ....... ~ •• J' .. AJwIte: ~) IWill . ~ . : ~t "state 
.,u.t ."'88 ~. ~~ for ~  t ~ . 'r4\ri« aQ!R"d ... to ~~' c ip..tP. 
the cotton induatry m IndIa T . 
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. ' (b) ~  the Government state the pay and c ~ paid to tile 
members and Secretary of the new Tari1f Board t 

(c) Will the Government state if anything is being done by the cotton 
millowners for the welfare of the operatives' 

1Ir. A. A. L. Panona: The President of the Tariff Board referred 
to by the Honourable Member receives Re. 4:,000 a month and themem-
bers Rs. 3,000 a month each. The Secretary gets his grade pay plus 
certain allowances. For the rest of the Honomable Member's qUe&-
tion, I must refer him to the Resolution appointing the Board ~  
was published in the Gazette of India of 12th June last and to. whie1l I 
have nothing to add. 

CoNSTRUCTION BY THE ROYAL CALCUTTA TURF CU"B pF A SIDING TO THE 
RACE ('Ol"RSE AT BABRACKPORE. 

237. *Mr. B. O. Ghose: (a) Will the Goyernment state 
if it is a fact that the railway authorities are constructing a special rail-
way line of 2 miles (together with a station) to the race course at Barrack-
pore' 

( b) If the answer is in the aftirmative, will the Government state 
the estimated cost for the construction of UUs line, and if it has been cc ~ l 

sidered whether tIlE' railway line would pay Y' 
Mr. A. A.. L. P&r8ODl: (a) The answer is in the negative; but Gov-

ernment understaDd that the Royal Calcutta Turf Club have construet-
ed a Riding' of about 1 mile (together with a station) to the race course 
at Barrackpore at their own expense. 

(b) Does not arise. 

PRO\'ISION OF ELECTRIC LIGHTS 4-ND FANS IN FIRsT AND SEfOXD CLAss 
CARRIAGES ON THE BENGAL AND- NORTH WESTERN RAILWAY. 

238. *Mr. B. O. Ohoae: (a) Will the Goyernment state 
if all the first and second class carriages on the Beng:ll and North 
Western Railway are now fitted up with electric lights and faIm , 

( b) Do Go\'ernment propose to consider the desirability of bringing 
to the notice of the,authorities of the Bengal and North Western ltailway 
the question of accelerating the trains on that railway system , 

Mr. A. A. L. Panona: (a) All passenger stoek on the Bengal and 
North Wpstern Railway is fitted with electric lights. With the ex-
ception of four wheeled stock running on unimportant short branches, 
all first and second class c ~  are fitted with fans. 

(b) This is a matter which should be brought to the notice of the 
Agent. Bengal and North Western Railway. through his Local Advi-
sory Committee. 

TRANSFER TO ·THE GOVERNKENT OF B.NGA.L OP A PORTION OP THE JUTE TAX. 

239. *1Ir. B.O. 0 .. : (0) Do Govenuaent propose to eouider the 
. deairability of hbding over to the Gclvemment of ~ 1  • portion of 

the jute tax for the purpose of eradicating malaria u,d·'kala.aarfrom the 
province of Bengal t 
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'l.'he BollOarable' 8ir Basil Blackett: I see no' reason for so e1treme 

.a, departure .from the terms of the Meston Settlement in favour of a 
particular province . 
. ;..; 
'~'  THE FOOTBOARD OF THE LOCAL TRAINS OF THE GREAT lNl'nA'!q 

PENINSULA RAILWAY. 

~. *Mr. 8. C. Gbose: (a) lIas the Ilttention of the Government 
:-been drawn to the rider of the jury at the Coroner's Court ill Bombay (as 
.nported in the Englishman of the 17th July) that the footboards of the 
lOcal trains of the Great Indian Peninsula Railway were not as safe as 
tlfey ought to be, and hoped that the authorities would look into the 
~~  . 

(b) Will the Governmmt state if any compensation has been paid 
by the Great Indian Peninsula Railway to the student of the Bomhy 
:School of Arts who was crushed between a train and the platform at 
Victoria Terminus in July last 7 

~. A A.. L. ParsoDl: (a) Yes. The Agent will no doubt consider 
~  matter. 

(b) Government have no information. 

DEDUCTIONS FROM TO WAGES OF WORKMEN IN RESPECT OF FINES. 

241. *Mr. 8. C. Ghose: (a) Will the Government state 
why time bas been granted to the local administrations till the 1st March 
1927 to s8nd information as regards the question of deductions from the 
wages of workmen in respect of fines' ~ , 

(b) Will the Government state if three months' time was not sufficient 
for sending information Y 

(c) After the receipt of information on the 1st March 1927, will tlie 
Government state how many months will it take for the Government to 
take steps, if any, for stopping this practice ~ the part of employers , 

The Honourable Sir Bhupendra !lath bra: (a) The Government 
of India considered it desirable to allow Local Governments ample time 
to consult thfl interests concerned. 

(b) ~ . 
(c) I 11m quite unable to say. The question of the steps to be taken 

must ~:  ~  upon the nature of t ; ~ information received by 
. the Government of India in reply to their letter. 

lICSLDlfo IN THE OPTICE OF TRE ) ~'  SUPERINTESDF.},,., EMT INDIAN 
RATLWAY AT MORADABAD. 

242. *Ma1dvi M'Uh&iDmBd y.rtub: (a) II; it a fact that in the Divi-
sional Superintendent's office, East Indian Railway, at lforadabad out of 
16 ofIlcers there is only one Mwmlman, out of 90 higher claSIJ ~  of 
the stair there are only 3 Musulmans, out of 200 clerks there are only 
25 ) ~.  . ?:.~ .t ~  ~ ~ ~ oth:r lower class ~ ~ there 
lire ttttrv 2.000 MtrssolJniaDs '!, If the ~ given a"""e are not cornelt 1r'Ji&t afe the 'eeftIct figures , .. ...~ . , 



(b) Bas the GOYel'DJllent of India'. Oftlee Jleaonndum of tit. 
Home Department No. F.-176125-Est •. , dated ~ 5th February 1926, 
been eommunicated to the Divisional Superintelldent, Eut Indian Railway, 
at Morada,bad, and if not, do Govel'DJllent propose to communicate the-
Memorandum to the oftieer mentioned above and direct him ~ give e1feet 
to the provisions eontained therein , 

(c) Is it a fact that in the Divisional Superintendent'8 Oftiee, East 
Indian Railway, at Moradabad, in some eases the :M1l88&lman members of 
the sta« though seniormost in reSpect of the period of serviee a,nd pay 
were made junior to the Hincfus , 

(d) How long haa the present Oftiee Superintendent of the Divisional 
Superintendent's Oftice, East Indian Railway been at Moradabad t Do 
not the ordinary rules of transfer apply to the post of an Oftice Superin-
tendent' 

(e) Is it a faet that when the Divisional Superintendent, East lDdia.D 
Railway at Moradabad took one month's leave in June last, his Oftle. 
Sbperintendent also went on leave during that period , 

BIr. A. A. L. Panona : (a) to (c). The Government have· no informa-
tiun either about the composition of the Divisional Superintendent'8 
Oftice at Moradabad or about the time the present Office Superintendent 
has held his appointment or whether that Oftice Superintendent took a. 
month's leave last June. The Agent of the East Indian Railway has 
t;et'n made aware of the policy of Government in respect of the repre-
sentation of minority communities in the ser"ices, but naturally it mllst 
tab timt' for a polic:r of this kind to show results. A copy of the ques-
tion and· answer will be sent to the Agent. 

llaulvi Muhammad Yakub : Do Government propose to direct the 
AgE:nt, East Indian Railway, to hold a searching inquiry into the matter 
and inform the Railway Board of the result of the, inquiry f 

BIr. A. A. L. ParIoJll : No, Sir. 

THE INDIAN BAR COUNCILS BJLL-.toontd. 
Mr. Preai4ent : The House will now resume consideration of the 

motion of the Honourable Sir Alexander Muddiman that the Bill to . 
provid(' for the constitution of Bar Councils in British India be noW' 
pa88ed. 

1Ir. L. Graham (SecretIlrY, Legislative Department) : Sir, befOre the 
general discussion on this motion begins I should like to move a consequen-
tial amendment arising out of the amendment accepted by. the House 
yesterday in clause 8 on the motion of my Honourable friend, Sir Bari 
Singh Gour. On his motion on clause 8 we took out sub-clauses (3) and 
(4), and my motion, Sir, is that the consequential re-numbering be madeJ 
that is to say, that sub-clauses (5), (6) and (7) of clause 8 be re-numberea 
sub-clauses (3), (4) and(5), respectively. 

Tht' motion was agrt'ed to. 
Mr. 1[. Ahmed. (Rajshahi Division: Muhammadan Rural) : Sir. I 

Was objt'cting to thepaasing of the Bill yesterday and now, Sir, I thank 
you for allowing me to do the same this morniDg. My points are quit!' 
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.clear and I shall state them one by one. No law is a law recognised by 
theco.uiltry Ulliess it is paSlSed by the people of that country. It does 
flot receiw the assellt of the King (here the Viceroy) unless it is passf'd 
3CCOr.di:ngly in the Pariialllent of that country. Here, Sir, you have many 
authoritit!'s ,,,,ho are against the passing of the Bill. You see almost all the 

-, 'association", of fhe Country are against it. Look at the Bengal Chamber 
of Commerce and look at the prominent members of that body who utilise 
the services of these pleaders. yakils or barristers. If the masters do not 
<want them, wby should the s(>rvants intrude in their service T What bus!-
nesshaye they to come' here and dress themselves and say that they are very 

.. ~ people? Now, let us see what th(> Honourable the ~  of the 
High Court say. Let us take the first High Court. the High Court of 
~  udicature at Fort William in Bengal. The Calcutta High Court says 
that they do not want this Bill ; they consider it to be quite unneceSMary. 
This is tbe opinion- of the Honourabl(> Judges of the Calcutta High Court 

'wbo!o>'e dnty is to dispense justice. Mind ~'  they are High Court Jud!l:es 
before whom yakils and pleaders and ewn barristers have to appear. In 
those circiImstances. are you going to compel the Honourable Judges of the 
High Court to accept this Bill when they say that they do not want a 
measure of this kind! Are you going to tell them. " No. you must accept 
this Bill ", when they say that they do not want it' Does it lie in the 
mouth of any Honourable Member here. whether he is a vakil, pleader, or 
advocate ( A Voice: " Or a barrister ") or a barrister, if you like. to say 
that this Bill should be passed' 

Then, Sir, take the Bengal Chamber of Commerce. Let us also take 
the other sections of the Indian people, I mean the landholders. Now. what 
does th(> Landholders' Association say about this' Look at an experienced 
-man like Raja Rishicase Law, who is the Secretary of the Bengal IJand-
'holders' Association. His son is a vakil. He says. I think, that the land-
holders do not want this measure. that the Bar Council .. Bill should not 
be passed ..... 

Mr. 1[. C. Neogy (Dacca Division: Non-Muhammadan Rural): 
'Where does he say that ! 

Mr. J[. Ahmed : He says that in so many pages. And if Mr. Neogy 
happened to be his son. what would have been the result' I would 
'have congratulated him because he would hay I' been his heir, a successor 
first and then ..... 

-Matllvf ItItthamma4 Yakub (Rohilkund and Kumaon Divisions: 
Muhammadan Rural) : Probably his grandson is a barriRter. 

'''Mr.i K. AhiDM : I should not come to :that point yet. '1'hat is the 
,,"iew, Sir, of the LUld,1tolders' Association. 

Now, let us see what the British Indian Association says T It is an 
, . . c~ t  of leading Indians who are responsible to 'the country .. This 

Association is composed of very h,ighly cultured and enlightened ·Indians. 
And what do they say' They all say that they do not want this measure, 
and that this Bill shotlld fiot be pused. ' 

_ Now; let .us ' ~ t 'tbe ~  ~ t  'says about this Bill , 
~' you. ~ ;  Slr,;the .~ ~ .  ' ~. t~  ~t ' 'are ver!. c ~  ther ~  

''; t ~' . tt tt~ .' they"'hk..,' rot 'wre Interests in tliis country. Look: 'at 
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their vast trade and commerce. Compare t ~ trade and commerce with 
that of the Indian people and see for yourself. What does their Associa-
tion . say about thill Bill 7 They say that the Bill is 80 dangerous that even 
It European barrister will have no chance to praetise in the Courts in this 
.country, this Bill wiil close the door of the Indian Courta against English 

~t  and ultimately it will deprive English ba,rristen of the privilege 
(.f getting a seat on the High Court Bench, because, as you know, many of 
the Judges are recruited from .English barristers. There are a number of 
them, they are all very clever Judges, and if I take the names of the dis-
tiD.g1!ished Judges who have adorned the bench of the High Court of 
Calcutta and shed lustre on it ~ the last fifty years, every body will 
tell me to stop this Bill. Mr. Neogy does not know all their names. Shall 
I utter them' (A .. H OfW",rable AI ember : ." Y eI!I ".)' Look at the names, 
-Sir Comer Petheram, Sir Barnes Peacock, Sir Richard Couch. Sir 
; ~ c  Jenkins, Sir Char)es Paul, O'Kineal1y, Phillip, Woodrotfe, Evans, 

Pugh, Garth, Gaspher. I do not like to mention all the names, because 
pages can lae covered if I were to enumerate taem. I see Mr. Neogy is 
smiling. He' perhaps wants to GCeupy the position of a High Court Judge, 
or his f ~ W&nt to occupy that position. (Laughter.) 

You will therefore see, Sir, that the Bengal Chamber of ~c  the 
European Association, the Bengal Landholders' Association, and every-
body so to say in Calcutta is against the passing of this Bill. (An HOfIour-
able Member: " What about the Marwari Association!") YelS, there is 
also the l\Iarwari Association, and they are also against this Bill, because 
they are a commercial body of People. (An Honour'able Member: .. ""hat 
about the Muslim .Association''') Representing as I do, Sir, man.v 
Muhammadan Associations, and particularly an .Association of 85 per cent. 
of the population of Bengal, the Bengal Jotedars and. Ryots' _\.ssociation, 
I say they have not been consulted. But if they were consulted, take it 
from me, Sir, that fLe membe"=, of this Association, the majority, the dumb 
millions as they are described, ''Who form 85 per cent. of the population in 
Bengal and who contribute largely to the income of the lawyers-these 
people are also against this Hill. Most of these pleaders or lawyers are paid 
by the poor ryots. These people engage a vakil or a pleader who in turn 
also from time to time instructs a barrister. Now the barristers cannot be 
engaged by them. because the pleaders and vakils happen to be all advo-
cates, and they will also say. if this Bill is passed, that they han' a rigltt 
of preaudience ; they will say that they also have the same rights and 
privileges as the barristers who ha",'e come out from England; they have 
got the samE' band and J?own to put on. But the client.' will ~  to the 
pleader, or vakil, " :!'io, no, I neyer saw you going to England, you are 
not a barrister. I _gaged you last year when a suit was lH"Ought. against 
me, abd I paid YOll say Ra. 10 or Rs. 16 1 How can you say now' that you 
are a barrister " , Thea the pleader or the vakil will ~  •• Look here, 
my friend, I hilve also got the right of preaudience, and :rOll mllSt tell 
all your eo-villagers, the members of your Association, about this. " 

~ is another reason, Sir, why the Bill should not be passed ; you 
cannot take up legislation piecemeal. You have an important clause, 

~ 8 aild other clausell with regard to the right of pre--audiellce of 
lawyers. You bave not taken that into consideration ~ ; ,you have post-
poned its consideration, beeauNe the matter bas to be referred to the 
Honourable Judges of the High Court and other Assoeiationl1, and certainly 
to tbe pa.biic in India as well. Therefore, Sir. whell the majQrity of t ~ 
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people of this 'country say that this Bill should not be passed, that it is not 
wanted-only some members of the Va.kils' Association say that they want 
this measure, and that it should be passed-what is the hurry 
in your passing the Bill so soon Y My friend Mr. Jinnah was-
saying yesterday, "Let it be postponed. What is the hurry Y " 
You will feel indigestioB, will you not Y It will be very 
difficult for you. You will not be able to show your face to the consti-
iuency which you represent or misrepresent. Is this House to-day a re-
presentative bl,>dy T Do the elected Members represent the majority of 
the people of India T What power have you to pass this Bill in this 
Assembly to-day Y- 'Did you not postpone the Currency Bill 7 Did you 
not postpone other Bills' What urgency is there for passing this Bill T 
It is because the 1 per cent. or half per cent. of people who are interested 
as against the remaining 99 per cent. want to take advantage of their posi-
tion here and pass this law. Is it fair Y Do you take it in a jocose way' 
Do you not consider things seriously' You want your few rupees in your 
pocket. You want now misrepresentation. My positioJ'l is this and it is 
not a degraded position. If the other section of the lawyers, Sir, want to 
be uplifted, in this way, let them help themselves and let them do some-
thing when the iron is hot. Let them make hay while the sun shines. They 
think that a bird in the hand is worth two in the bush. They might do 
whatever they like, I do not care. Those are my grounds. 

Kow, Sir, I come to the most important and the serious point for 
consideration why this Bill should not be passed. You are going to pass 
in full term the Indian Bar Council Bill as a whole. At the same time, 
Sir, clause 8 regarding the right of pre-audience of nkils, pleaders, bar-
risters and advocates has been postponed. 'When that clause was movt!d 
in the Assembly yesterday important parties here stood up and said that 
it should be postponed and Goyernment have accepte4 that. How clln 
you now proceed with this piecemeal legislation and pass it as a whole when 
you have postponed the important subject matter of the Bill till the 
next Session! How can you do that now without considering the other 
portion? Have you got that power? Is there any logic T Is not there 
the Honourable the Home :Member and the Law Member sitting on the 

~' Bench T The Honourable Members have forgotten themselves 
t ~' and ha'\'"e sold their conscience against justice. They have acted in 
contravention of the sound opinion -of the Honourable Judges of the High 
Court of Judicature at Fort William in Bengal. They have acted in con-
travention of the opinion and advice given to them by the Judges of the 
Bombay High Court. Many other Judges also have given them this 
opinion. Is the Government Bench going to act according to justice at 
all Y The Bar Council 'Bill after all is going to be used by the Judll:es of 
the Hi;!'h (·ourt. mind you. before whom these Members of the Bar, pleaders, 

~. advocates and barristers. will have to practise. Is it not an inllllit 
to justice? Y'Ill are (loing to pass a thing which it is impossible for ~' '  
to pass. You are like a child going to jump and catch the moon in the 
heavens. That ill the position. Will not the people of other countl'ieR 
laugh at .~ Will not the people of your constituency, whom you pro-
pORe to represent here, laugh at you T (An Honourable friend: " At 
'whom ''') I did not mean my Honourable friend, but the other class of 
people. (An Honourable Member: "Who are they T") Pleaders and 
vakils, Sir. They want to pass something for their own benefit. I believe 



Sir they do not represent their ooD8titueney to-day at 1eut. Sir,· it ill 
c ~t  to the Standing Rules and Orders--if the Members of thia 
Assembly pass this Bill which the next ~  Members after: a freah 
election will have to consider. This kind of practice is not followed in the 
House of Commons, I believe. I say, Sir, this is not law. This is not 
fair. The Honourable the Home Member is not listenillg-he is not pre-
pai-ed to listen as he has no answer to it at all. The Law Member finds 
it difficult for him, because he had already committed himaelf being a 
Member of the Select Committee. He is afraid of the interested people. 
They throw mud at anybody. They were described by my friend Khan 
Bahadur Abdul Mumin. It was in Delhi, I think, during the winter 
Session. They are described in his speech. But I have great respect -for 
many Members who are pleaders and vakils who do not belong to that 
CJ388 at whom he fired his gun. 

Sir DaroJ IdDdIa7 (Bebgal : European) : May I suggest to the 
Honotfl'able Member that if he wants any votes in his favour he should 
bring bis remarks to an early close , 

Mr. E. Ahmed: I am sorry, Sir. My friend is a Chairman of thi., 
.Assembly who has not yet had a chance of occupying the seat. He wants 
me to finish. (Some HOflOUrable Members: "Go on". Kia. Balt_. 
W. !tl. H'IlBSanally :" We like to hear you.") Other Members say, ,. Gc on. " 
So, there is at least 75 per cent. of opinion in my favour and it is better_ 
to please many than to displease one. 

Now, Sir, with your permission, I ahuuld like to mention why I think 
thi, Bill should not be p&88ed. Certainly, Sir, it will lower the status of 
the Bar. Sir, the B8r is not a prof_on of piece-goods and the Bar COUll-
cil Bill is not to be passed for that ptlI'P08e. The profession of these barris-
ters, vakils and pleaders is not like that of shop-keepers selling potatoes, 
selling goods and chattels, making a profit out of it. They may take ad-
vantage and apply the Trade Unions Act in their own band, now and in 
the case of a conspiracy or unlawftdt assembly they may get the benefit 
of the doubt. 

llaulvi MuJaammad Yalmb : Let the qnestion be nQw put. 
Mr. E. Ahmed: Now, Sir, my Honourable friend, the pleader of 

lIoradabad, finds his position very awkward. It touches him and so he 
abuses a Member of this A88embly by shouting ., Let the question be now 
put:" It has been referred to in the debates for this year, about 21 yean 
ago and also only the day before yesterday I think, I was saying 80methiDg 
but he thought it was a diiferent thing altogether, with the result that it 
was Htated by my humble self that ., his heart was stronger than his 
head". Now, Sir, they are not shopkeepers selling goods and chattels. 
The profession of law and the position of the Bar is something different. 
A. barrister who is practising, Sir,in Bengal ('r in Bombay has to be 
instructed by a pleader or a vakil. otherwise ht' cannot appear f~  a 
Judge and al'(rue the case. But now. Sir. all tht'se pleaders and Y8kils are 
goinrr to be advocates. Their power and prh'ileges will be just the same 
as that of barristers. My friend here says. " What harm". :My friend 
is 8 leadinl,r landholder of the pro'\'inet' that he comes from and I under-
stand that he engages a nnmber of harrJstel'l". but unfortunately that is in 
Bihar nnd Orissa. Sir, we barrister!': from Hengsl without the instruction 
of plcaders or'Yakils cannot appear and argue and under the present 
Bill somlt'adv6eate 'trill 'have to 'instruct us.' .. 
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1Ir .. b-idIM :. H ,the: ~ .  .Ke'IIIber 'eontinues -much longer; ,. we,.,m ge witheat. q(l4)r1lDl. ~ . 

JIil. tit, '=AJmled-"!"Sir, I wiD not be .long, only' a minute more. Now", 
SiJ'pvilat is proposed-is to make the barristers hopeless and helpless. That r; 
is what the Bill proposes, that the people who are the leaders of this pro-
fessien are to be degraded to a hopeless and helpless position. Now, :Sir, 
is there any reason stated in thi!' Bill why they are going to punish an • 
imf)ortant section of the people' . Is it not ultra vires and illegal to paiS " 
a Bill which should not be passed. (An HO'Iw1trable Member: .. There is 
no ~ . Sir.") 

Mr. President: The Honourable Member has had sufficient indul-
gence. and I hope he will bring his remarks to a close. 

Mr. X. Ahmed : One minute more and 1 shall reach the time limit 
or 20 minutes. Now, Sir, while Dr. Datta was speaking ~  he said, 
" What is the use of Indian young men going over to England" with-
out ~c  the fact that every student must be a graduate- and that 
one year's Chamber practice is compulsory. (An Honourable .llember : 
" There is no quorum, Sir.") 

JIr:PrelicleDt :1 hope the Honourable Member will realise that the 
House il> not in a mood to hear him any longer. 

Sir Hari Singh Oour (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, it is futile to l'eSist the further progress of this Bill 
and 1 should be leading a forlorn hope if I took any part in opposing t,he 
motion that has been moved for its passage here. But there are, ~ . (jne 
or two observations that ~ fallen from my Honourable Colleagues in 
tlwdlouse which I do not wish should be treated as the voice of this House 
and miluence the public outside.' I was paiDed to hear yesterday a remark 
maot! by the Honoul'able"Dr. Datta that it was a waste of money for Indian . 
&1uQents to repair to England to ~ c t.f' their studies there, and he 
quoted the opinion of Lord Haldane to the effect that the Indian students 
who go to England for the prosecution of the 1Itudy of law really wa!lJte 
t ~  money and their time. (An Honourable Membe,. : " I believe it.") 
I have not the slightest doubt that in the time past, owing to lack of 
arrangements for the proper housing of Indian students iR London and f()r 
the control of their studies, the waste of time on the part of Indian 8tudents 
in London was the liiUbject of common complaint. But did Lord Haldane 
refer to at least 60 per cent. of the Indian students who when they go to 
England join one of the national ~ ' '1 t  the l7niversities of Oxford 
or Cambridjre, and take their ~  at the same time as they a1"(' prose-
cuting their studies for the Bar; <ilHl lJ/l/oi any complaint ever been made 
by Lord Lytton'l; Committee or aTIY Committee against these students. 
who I !>ubmit fonn the bulk of the stud"nts who go from India to Europe 7 
Sir. it is recognized on all hand!;, and it is a fact which is 
recognized by sueh independent countries as China and Japan, 
that travel in Europe and reNidenee in England and in the modern de-
m6eratic t t~  of Europe is in itsr:lf a great study. Call that be denied· 
,wen by the Honourable Diwan Bahadllr Rangachariar who haR drunk" i 

()f the Pierian sprinw; of EnJrlish life and who has come back chastened!' 
anel ~  in his mental and physical outlook! I am !lure, Sir, that -" 
anybody 'Who goes to Europe and profits, by his ~ there will OOIDsr c~' 
back witla a bnNlder outlook, with biH mental vision expaDded and with hie 
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character, I venture to submit, hardened; and he would come back to this 
. ('(luntry bringing in his train a mental equipment which would stand him 
in SGoo Rtead in his 'future life hert'. I therefore, Sir, wish to join an Em-
phatic protest on behalf of myself and those who think with me ~t the 
statement that a journey to Europe ill a profitless undertaking, and I 3hOlllU 
like to assure my young friends outside this House that, whatever the dis-
abilitit's from which EngJiRh niembers of the Indian Bar may Huffer in 
future, though the Legislature may deprive them of their status, it cannot 
d<>priw them of their brains, and if they go to Europe and profit by the 
facilities which European culture and education provide they will c ~ 
back better qualified and more educated mt'n. Our educational institu-
tions in this country are Rtill in a R1:ate of infancy, and I !.obmit that as· 
India advances politically there will be more and more reason for a larger 
number of Indians to go to Europe to study the constitutions of the modem 
European States, to imitate their culture, to follow their methodll of consti-
tutional ~ and to imitate thpir example in the science of Gover.n:, 
ment. Without that 8118iatance,wiihout that education, I submit that the 
cry for Swaraj will be in vain in this country. 

'fhen, Sir, my fri'end Diwan Bahadur Rangacbariar and the ~ 
able 'Sir Siva.ilwamy Aiyer joinei:l hands against the memb<ars of tbe exist-
ing lndian Bar, and my friend lIr. Neogy passed in re,;ew thp names 
of half a dozen distinguished Indian vakils. 

Diwu BalIad1ll' T. Banpcbariar (Madras City : ~ 
Urban) : It is hardly correct to say that we joined hands against the Mem-
bE'rs of the Indian Bar. -

Sir Bari 8m,h Gour : I should never accuse Diwan Bahadur Ranga· 
cbariar of ever having joined hands against the members of the Indian Bar. 
He joined hands against the barristers. 

DiwaD Bahaclur T. BaDpchariar: Certainly not. I never Raid any-
thing against Indian barristers. I only wanted them to eome under one 
roll. 

air JIarl8iDgll Qoar :' I am very glad to hear, Sir, that Diwan Raha-
dur llaitgaehariar disassociates himlielf from those who let fall 1't' ~ '  
for 'Whieh at any rate they ought 'to be sorry. Sir, while you tan ~ 
tiun !lome 'emint'nt valdIs, yon ean also mention some eminent barrist.eril." 
and 'I am not going to c ~  the invidious task of comparing baraRt.e.II 
with, vakils and tJite vena. There are good men iD. both branches of the 
profeflRion and J therefol't' submit that now that this Bill is (lOinR: to be 
enacted into law, whatever may have been the feeling between barristers 
and vakilI!. a npw era will dawn and those who are enrol1f!d as advocates 
under the np,\\" roll will rellKrd tht'mRf'h'es all menlhf-rs and hrotMrs of tb(' 
same profession. (Hear, hear.) 

Sir, I cannot disguise from myself a certain feeling of disappointment 
that this piece df legislation is beiJllfhurried through. The Honoorable 
Diwan BahaciurRangaehariar accllSed the Home Member of a ~ . 
I must confess that that weakness has been exhibited in tt ~ a llieee-

t ~  ,o,f,thiscluLracter to come on the Statute-book. becauSf' we 
hav.e for the firRt tiine mtroduced into this country Bar Couneils after the 

t~ t of, English Bar Councils. Now Honourable '~ are aware; 
t_t .. tt ~  &8 we do on the Olympian; heilh1s of Simla, away from lal\'" 

~  and·acee.sibility to law boob, we have not been able to secure eveD: . 
B 
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OJ;le copy of the rules of English Bar Councils; and when we sat here to 
fashion this piece of legislation, we were deprived of having even one single 
cOliY of the rules of the English Bar Councils which were to act as Ii 
P.JiOtotype and pattern for this legislation. That w.as the reason, Sir, why 
l,.asked for time, and that was the reason, Sir, why I moved for its re-
Cfirculation. Howeyer, that time is past; and I only wish, Sir, that if in 
t ~ future the Honourable the Homl' Member is privileged to see the' rules 
of. ~  English Ba, Councils and finds that those rule.; are different, as I 
b,llieve they are diffl'rent. from the many provisions of the Bar Councils 
Act, he will also incorporate such changes as may be found necessary in such 
future legislation as thc Home Member and the Government of India way 
~  fit to introullcc into tbis As...embly. 

Sir, my friend, Mr. Neogy in an impassioned speech wholly out of 
• keeping with his general tenour and temper asked me to receive instruc-

tions from some solicitors and to employ as my mouthpiece a vakil of this 
House. After the speeches to which I have listened from the Honourable 
Members belonging to t ~ Vl1ok,1 Bar I am afraid I should not have erred 
on the side of wisdom in selecting onl' of them as my mouthpiece: and 88 
for the two distinguished' solicitol"8 in this House, I call assure the Honour-
able Member that I was neither instructed by the one nor by the other, and 
that what eyer remarks I made yesterday I made on my own. That at an)' 
rate, Sir, is still some jUstification for the continuance of the dual system. 
So much, Sir, for the.Bill which is about to paM into law. 

Now, Sir, I just wish to say a few words with reference to the deleted 
clauses. .. 

Diwan Bahadur T. lJ.angacbariar: Is the Honourable Member III 
order, ~  in speaking on deleted clauses T 

Sir Bari SiDgh Gour : I wish to say a few words on the deleted clausell 
in order to show how 'the Bill is incomplete. Mr. Rangachariar and other 
llernbers have complained that my motion for further circulation was abso-
lutely unnecessary, and they quoted from opinions ,whitm"had beell eollec>ted 
from 1921 in favour. of the wlification of the Indian Bar. I am sure, Sir, 
tlaa, the Deputy President of this HoWIe must be aware of Standing Order 
41, sub-clause .(4), under which I IItrictly limited and conftned my spet:Ch. 
What does it l18y t It IlaYS that the Select Committee shall in their report 
lltate whether or not in their judgment the Bill has been so altered as to 
require republication. You are not to go behind the Bill as it hali lteell 
presented by the Select COQlmittee, and it ill now admitted on all hands 
that the Bill containl:l a wry material alteration. My friend himself ~ 
that the question of pre-audience and seniority was one of the tw:o vital 
questionll settled by the Indian Bar Committee. Has not then the Bill 
been materially and indeed vitally altered , 

111'. PreaideDt : Order, order. I merely allowed the Honourable Mem-
btor to refer to these deleted clauses generally, but he should not go into 
detaiJlI. 

Sir Bart Singh Gour : And it is upon that ground, Sir, that I 
lilnJted my remarks yesterday to further circulation. But asJ bavt" said, 
that time is now pa.'1t_ The pmtition that the members of the English Bar 
w:liose opiniotill I voice take is " Wbile you have taken away our seniority. 
do 110t destroy our individuality; and Whatever may be' our relations with 
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our friends of the Vakil Bar, we still feel proud of being members of the 
English Bar, and why should you destroy our individuality 8Ii members of 
the English Bar! ". While we are practising here, whether Europeall& 
or Indians, we 'tl')' to live up to the high tradition of the English Bar 
created by the leadeflj of that Bar for centuries and that has become 118 it 
were (Jur legal Bible. It ilJ upon that tradition fhat the Bar in the Pre-
'1idency-townsand in the mufassil has qeen nourished and nurtured, and it 
will be 8 long time, Sir, before the Indian Bar imbiOOii tbe'high traditions 
of the English Bar. So long, however, as the Indian Bar is in the making, 
Wt' desire to keep our individuality distinct. and if ~'  'wish to laavelleni-
ority over us, let us at any rate stick to the seniority amonpt 
1~ t  ,e. That, ~ submit, ~ a ~  request, 

that I submit is a request which you cannot refUse. If you' think that the 
Indian and the English Bars must be givenequaIprivilege&,.yonbave that 
118811rP-d under the Indian Bar CouncillJBilI. But as I ha .... e said before IIIld 
I repp.t1t it. wby destroy 08r individuality. why alJk members of the Engliala 
Bar to sacrifice the poBition whicb they hold. the .traditions which theT 
~  and the atMOCiaticms with which they have been from time immemorial 
("onnected T These are the reasons, Sir, why we have protested agaiDSt 
the ~t  piece of legislation which ilJ shortly to find its place on the S18-
tutl;'-bo(lk. I am glad, Sir, that the Honourable the Home Member has 
acceded to my request and the reque!!t of thoHe Honourable Members ,vh') 
IJIJJlJlorted me in cutting out of this Bill Hub-clauses (3) and (4) of dause 8 
which deal with a mOHt material i8llue, and I can only hope that when those 
clauses ure HeDt ont to the country, they will be accompanied by a lp.tter in 
whi<-h 1 he prellE'Dt potJition of the English Bar will be clearly set out and it 
will not be f ~ tt  that, if those clauses are re-enacted in the manner 
propONCd by Government, they would undoubtedly extinguish the English 
Bur in India . 

.... Barohandrai VilhiDdu (Sind: Non-Muham1nadan) : Sir, I can 
a8tlure ybu that I shan not inflict a very long speech upon the Honse 
after the e1f1lsive oratious of my two predecessors . ~  to the 
English Bar. If I remember rightly, the genesiK of this legislation con-
siste<l ina motion brought forward by MuDHhi Ishwar Suan, in the very 
first year of the life of this Assembly in 1921 to equalil'le the various 
grades of the legal profesai-. arid if I eould "Ullderstand ritbtly:the sense 
of the HouMe, it was in favour of that Resolution. I remember distinctly 
when the qu8tltioo of distinction between the two RCcrtions of the pro.' 
fesaion wu brougbt under discWlSioll and wht'B the mover of the 
~ t  himHelf being a vakil, advocated thc (·qualit.y of his section 
of the profCHlilion with that of the barrUiten;, an eminent barrister. Mr. 
Eardley Norton, here said," Of course it would be absurd to gh-e any 
barrister pre-audience o\-er Sir Rash Behari Ghose". From what 

12 NOOK. followed in the dillCulISion on that .day one could see 
that the sense of the House ~ in favour of e<lualisation 

of ~  d;itferent ~ct  of the profe:ssioH. especially the t'qualiMtion of 
vakIls WIth barristers. Therefore, Sir. I shllre the regret whieh has been 
expressed br Diwan BahRdur T. Ranglwhllriar in his minuh' of dissent 
that Ithat WIlJh hu .. not been realis(-d. At thE' lSllnlC time, I think. we 
~  be. t ~f  for. small merei('s. Go\'ernmt'llt Ilru perft'ctiy right 
In ~ c  this fractIonal measure of the desideratwn< &JId w(' should 
not 10 any way frustrate its object. Therefore, I rise to speak in support 
of the passage of this BiD. But before I conclude my remarlus, I woul4 
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like to f~ ' to one or two matters which hav)', occurred in the tlpeeches 
of my two predecessors. Mr. Kabeer-ud-Din with hilS usual humour has 
attack.ed the vakil section of the Bar and also t ~ to po,ur ridicule and 
contempt upon them. 

lIIr. President: I w:ould suggest to the" Honourable Member 
whether it .is worth while taking t c t ~  too seriously. 

Mr. Barcbandrai VilhiDdas: You have, Sir, as President allowed 
Mr. Kabeer-ud-Din to dilate upon the matter. 1 am not going to try .... 

Mr. Preaiclent: The Honourable Member may please himself. 
Mr. Barchandrai Viahindas : If you will kindly hear me, I propose 

to' give only one illustration to show the c~t t 1 iIi which these two 
seetioDlS of the community are held in !!Ome places. Mr. Kabeer-ud-Din 
Ahmed has talked of landholders, their SODs and grandsollll and of various 
.AaIociations, but I ~ give only oDeillWltraiion:. I would also refer 
to Dr. Gour's remark about going to Europe. 

Mr. E. Ahmed : The referenceH that I made to the sonlS and 
grandlIDns of landholders were put into my month by the HODourable 

:~  from Moradabad. 

JIr. Barchandrai V.hindu: Sir. an eminent man who now occu-
pies a very prominent position in thePuDjab W88 called to the Bar. He 
told me that when he got his first brief, he accepted RH. 30 as his fee. 
One-half of it \vas paid to him and the <Jther half was to> be paid after-
wards according to the practice then prevailing in the Punjab. The 

• client afterwards went to him and said: "If I knew that you were 8 
barrister, I would have never engaged you. I engaged you because I 
tkflught you were a vakil. Will you kindly return my B.s. 15 that I paid 
you t" From that time this gentleman gave up the Bar and afterwards 
he became a great commercial and indw;trial magnate. 

_ir Bari IiDgh Gour ; Then why not keep them separate , 
Mr. ,Barcbandrai Vilhindu: By all means keep them lIeparate, 

but you should not try to make the barristers Huperior, but rather make 
the vakils superior. 

Sir Hari Singh Gour said that the advantage of barristeflS being 
eaHed to the Bar is that they go to the Continent of Europe ~  that journey 
itself is an education. II> not that an implied confeHSion that so far as 
legal education is concerned, the barrister's educatiOin ilS a failure and 
he only acquires the education which the jOllrm'Y giveH him T II> that 
an argument in favour of Sir Hari Singh 'Oour's casc or against it T 
Anybody can go to Europe and acquire cuItUl'C, but would that entitle 
him to practise the profession of the Bar! DoelS it not go without saying 
that many a time complaints haYe been made that thc students who go 
to En1!land with a view to study for the Bar not only lcarn nothing but 
~ ' a great peal of what they have learnt in India T There is Hi 

Jf':lltieman sitting by the Ride of' Mr. Kabeer-ud-flin who agreed with the 
reulIlrks that fell from a Member who .~ referring to Dr. Datta's views 
a'JOut Ithe insufficiency of education in England., The gentleman !litting 
tbere had sent bis son to England for the Bar. . , . 
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111'. Pr9ideDt : The Honourable Member ~t not refer to any of 
his coUeagd'es in that manner. lIe must name hIm. 

Mr BarchaDdni VilJdDdu : His name, Sir, is Khan Bahadur w.. M. 
~ . He sent his' BOn to the Bar to his very great grief and 

repentance. I think I need not MIly anything more. 
It is not right to say that thiH legislation ill being precipitated. be-

call1>C it hlhl had the considered deliberation of the Seleet Committee. It 
• has come here at itll proper Ktage and there is no case madeoot for its 

recirculation. If there are any defeets in the merits of the Bill, they 
can be easiiy pointed out on .the flO?r of the '~ . I ~ t~ ~ 
has been long overdue. Dr. Gour 88Jd that \mrnsters aspu-e to pomtiona 
of eminence because of the traditions inwhieh they have been nurtured 
and nourished. My reply to him if> that the same kind of obligatioml 
areimposeci ,upon the pleader section of the Bar as upon the barrister 
IiCCtion. J have often heard emiDent ~ say that pleaders as well,. 
barristers should answer to the great traditions of the prof",,"on. Sir, 
this is in reply to the remarks that haw been made against the pleadel'L 
I think the Bill is a salutary one and therefore it has my hearty support. 

111'. ][. O. KIOO' (Dacca Division: Non-Muhammadan Rural) : Sir, 
I do not think the Houaedesires a serious di8CllMSion on the points sought 
to be raised by my Honourable friend llr. Kabeer-ud-Din Ahmed in a 
remarkable speech which a member of 'the English Bar alone is capable 
of making. The speech is remarkable as showing the eu1ture and 
breadth of vision which a '\isit to England and education in England .... 

111'.][. Ahmed: The Honourable Member without substantiatiag 
his remarks is maki.ug an attack,' and, therefore, he is illogical, and r 
object to it. 

~. ][. O .. ~: Sir, I will not ~  with my friend's logie. 
There IS one POIDt whIch my Honourable trlend sought to make on wbich 
I desire to say a few words. The Honourable Member said that aU the 
va,rious public bodies in Calcutta which were consulted OR thia Bill are 
unanimously opposed to t~ In the fil"bt plaee,no public . c ~t  of 
Calcutta appears to have at all been conllulted on this particular Bill. 
I hold in my hand a c ~t  of all the opinions, and I find from the.' 
covering letter of the Government of Bengal tha.t there is no mention of 
any pUblic AlIIiOCiation - which W&ll c ~ on this particular Bill. 
I have, however, got in my hand a cutting from 8,. Calcutta newspaper, 
namely, the BeflfPI1ee, dated the 15th '~  1923. 'It gives exti'acta" 
from the opinions of different public bodit·s in CalC!utta who are all in 
favC?ur of equalization of the status and ~  of ijle, ~t 
IICctlODS of the Bar. Let us take, first 01 all, the Corporation of Calcutta. 
They say : 

It The preeent arllUlgemeDY require c ~. VuiJa &Ild 80lieiten should lie 
1 1 ~ . . .~ certain eoQditi_ to aet &ad plef4d, iD. the ABle ~ .. Barrister.. _ 
the orlglul ude of the High Court." 

'rhen we have the University of Calcutta which is all in' favour of the 
removal of .the monopoly enjoyed by tJie b.irristers. Then' comes the 
Bengal Nabonal Chamber of Commerce, who-- ' 
"lItrongly Qr,re the abolition of BUeh distinctions }jet... Buriat:ren' uuI vti .. 
were due to cII'eumltaD_ which JIG Ionpr taist." 
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Then we have the opinion of the Marwal'i  Association. ~  : 

,. Remove the Wilting humiliating dlstinctiollll between Barristers and Vails. 

We ~  c   to the British Indian Association to' which W ~  
frtend 'referred. They say :  

•• There is no reason why IIOme of the privileges now eclusively enoyed by the 
Eailillh Bar IIhould not be etended to the Valdis of the High Court, no renBon why 
tleBarriBten should Btill retain the privilege of eclusive' practice on the original lIide 
of the High Coa.rt. 

Then we come to the Bengal Landholders' Asspiation, to which also my 
friend refer:red.  They say : 
.. All t  ~t   t  ~   Barristers and Valdis  should at once ~  regard 
~ had to the fact that VaUe have made their mar in the profellllion and on the 
a..ela, Qd ~t • law etudent in Iadia goea through a pretty long coune of legal 

c   ~   

'1lhen, last of all, we come to the Indian Association, which is a very 
prominent political body in the city of Calcutta.  They observe as 
follows: 
•• The legal profion in this country Ihould be unified, aud Barristers, Soliciton 

and ValQls ~   on the I18me footing. 

I Sir, I do not .thin I need dwell upon Mr. Ahmed's speech any more. 

My Honourable friend, Sir Hari Singh  Gour,  recapitulated his 
yesterday's arguments  which had something to do with the motion 
moved by him yesterday, but h  no relevancy to the prel:lent motion. I 
do not uarrel with him in regard to the benefits that it iN pONsible to 
derive by a ourney to foreign lands, or from a sooum in ~  for 
purposes of education  but is my Honourable  friend fair in wanting 
to mae it compulsory for a certain section of lawyens to go to England 
80 as to have certain privileges, and that 'those who do ,not go there 
should be precluded from tht' enoyment of those privilt'ges.1  On  a 
parity of reasoning he  could ~' well sUpport the steel frame  
argument of Govemment. Does my  Honourable  frit'nd contend that 
the English Bar eonstitnteN the .. Rtcel frame of the It'gal l'rof('ssion 
in hadia f I should imagine my Honourable friend as being vcry eager 
to occupy 'tholle eosy Benehes opposite, and 1 am ,,ure my  HOllOurable 
friend regards the Honourable Sir Aleander Muddiman at an interloper 
in this Howse. I certainly do  and we are an lo ing forward aniously 
to the day when aU those Benche will be oceupied by Indians. 

, . 
The Bcmourab1e air Aln:ueler MuddimaD : I do not see how these 

remarb are at all relevant. 

Irr E. '0. lfeo': The Honourable Member  wili understand the 
relevancY' of the pOInt if he will only be a little more  patient. ')ly 
Honourable friend, Sir Had Singh Gour,  certainly  would  not for a 
moment tolerate the argument that being members of a ruling race my 
Hilnourable  friend, Sir Aleander  Muddiman, and hilS colleagues are 
entitled to certain special privilege. Yet my Honourable friend put 
fOl'WC'rd :'the argument that a Hhort stay in England, and membership of 
811 inatitntionbelonging to the land of the, ruling claSeN, should endow 
an Indian with certain Hpecial privileges which must  be denied to the 
~   c  ~   ot the soil.  ' 
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However, Sir, I am very ROrry I cannot give myblelaings to thil 
Bill in its present fonn. 

Sir Harl Singh Gour: Then let Wi join in rejecting it ,! 
Mr. X. C. Neol'1 : I have not yet said what I am going to do. Sir, 

!iO far as the vakils of Bengal are concerped, they do not stand to gain 
anything br it. 

The Honourable Mr. •.•. Das (IJIlw Member) : What 'abMlt towns 
Bud robl$ T . rt, : " . ~ 

Mr. X. C. Neogy: I am not at all anxious to don the robi!lt On: wiieh 
Mr. Ahmed bas shed 8nchlllstre, and which he claims as his" trade ... It". 
If it was evt"r iBn ambition on my part, I cannot any longer cheriAb ~t 
ambition. ' 

Mr. E:Ahmed. : }Iy friend rose to say he had no amhJAOB .....• 
1Ir. Prelident.,: Qrder"order. There is no peint of onieria tAaL. 
1Ir. E, Ahmed": But, Sir, it implit"S ..... . 
Mr. President : ~  order. 
1Ir. E, C. Neogy: This Bill merely changes the name Vakil into 

Advocate. All I ~  on a previous occasion, the vakila of CalcQtta He 
not asha*d of being called vakils. Sir, it is a distinguished name, borne 
by men likf' ])warkanath Mitter, Romesh Chandra . ~ .. Chandra 
Madhub Ghose, Rash Behari Ghose, and last thoQgh not least, ~ t  
Mukerjf'e, names of which any legal institution in the world would be 
proud. Sir, .~ r snid, we do not want any change in name. I am 
reminded of th(' occasion when Sir Lawrenee Jenkins was Chief Jutsice 
in Calcu1fta ana he made a proposal that a few select vakils should be 
admitt('d a... c t ~. What 'was the attitude that Sir Rash Behan 
Ghose took up on that occasion'· Hl' said, .. I am not anxious to change 
my ~ '. T am perfeetl)? wiUitqr: to be called a vakil. I am not 
enamoured of the tl'rDl advocate and CUlnot think of .. ~ tNlatttdon a 
diiTl'rent footing from my colleagues. So long as they Iaboar unclei' eertain 
disahilitil's, I C8J1Dot think of accepting thia .. a fav01lr hom ,tbt,J,udfreS. " 
Ali I said, the ,'akils or Caleutta, do not stand to gain al\fthiDg by the 
present measure. As a matter of fact, I bad a letter from the Vakils' 
.Association, Calcutta, in which they said : 

.. ThE' Bill: is of DO Ule to the Vakili of CalGUtta, aDd if it i8 dMpped _i abiIil 
lIot bl' worsl' oft' ;. rlltiler the Bill i8 likely to pJaH. ua in a YOIIIP pGlitieil thaD at 
presellt, " 

" Therl'upon I wrote ,baolr:' to my .Association asking them. to reconsider the 
position, particularlJ'jn view of the faert that my ~  fl'Olllthe 
other provinces are of opinion that there ,is. some little benefit to be derived 
80 far afl those pro.vineelt are ooaeerned, &ltd in reply to th.'lt I received a 
telegram which says,: 

" Vnkil.' A_iation 1eav(' it to you to talt> .ueh attitudto R8 Te1l tIlink proper 
t ~ t  thE' Bnr C'.ouDeil. Bill, but .t~c  oppeBe majority of b81'1'i11ien on eou.cil." 

That is ~t  the position I took up yesterday when moving my 
amendJOOnt. I said that this Bill would have the practical result of 
imposing thf' rule of the·' minority over the majority, the minority of 
barristers ~ the majority ,of vakils, and I sueeeeded ill &D,Doying ~1 
Honourable friend, the Home Member, an 62:-Ofticer of 'the CalcnttaHlgh 
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Court. sir, it was no f ~ ' t of my brain. This is exactly how tht' 
Vakils' Association of Calcutta intf'rprt't that particular clauMl:' of this 
Bill, and on their bt'ha1f I mU!'It rf'pt'at my prott'st that you art' not doinl! 
the right thing by the llon-ba.l"rister element of the Bar in Calcutta. 

Sir, I must now indicatE' my Rttitudf' towards this Bill. Although I 
apposed Sir Hari Sing-h Gour's am<.'ndment for recirculation, I must say 
-u.t I ~ t. cast.my vott' in favonr of the ;present. motion. 

Pandit lIIadan Mohan Malaviya (Allahabad and Jhansi Divisions: 
)t ~ Rural) : Sir, I think one of the best reasons for 

suPPOrf;ing this BiU is to be f ~  in the fact that so many of my Indian 
friends of the English Bar havc t.aken an attitude of opposition to it. 
I think it a very. st.rong f'omment.ary on t.ht' existing state of things that 
any Indian member of the Bar should raise objection to t~  now 
before the 'KlinKe. 'A great wrong was comtnitted when a distinction was 
made between barristfl's snd YBkils in this country, snd that wrong has 
luted a long time. It is not one day too soon that ~ attempt is being 
made to obliterate that ~. and f'very man who loves fair play ought 
to rejoice over it and give his heartfelt support to the Bill. 

I am not 'tlnconsC'iou'!II of the great valut' of R training in ~  

or in any other part of Europe ; 'but I wish every Indian ~  man to 
complete his education in a t~  here before-t.hinking ot going to 
81l1' other eountry. 

I hope the. day will very soon (lome when an Indian young man will 
be proud to have a degree of his own Indian lJniversity and will not 
be' anxious to obtain a degree of any other university. The Japanest' 
do it ; they have the right sense ; they take degrees of their own 
universities and go out to foreign countries for further study, and comf' 
back and rejoice in having obtained additional knowledge, but rejoice 
fll80 in the fact of beinll Ilraduates of their own national universities. 

111'. K. Ahmed: We have DO such universities in India like the 
Oxford and Cambridg-e lTniversities. 

PaDdtt 1I&d&D"lIohan -..Ja-riya. : I think the existence of thiR dis-
tinction between Barristers and Vakils has been one of the reasons why 
the Bar in India has not become as strong as it should have been. That 
t:le vakils have renc1erf'c] the mORt excellent account of themHelv('!; 
m this eountry in the various High Courts in spite of the disadvantages 
to which they w'("re Hubjf'Cte(1 iR 8 matter nf which they can well bf' 
proud. I do not wish to make any' remarks whieh will excite sny ill-
feeling between Indianll who are members of the English Bar or any other 
foreign Bar and Indians who are vakilll of any of onr ~  Courts. I 
hope that the passing of this Bill will be the 61'8t step towards obliterat-
ing that long lastinll distinction, and I hope ·it will be possible to make 
Letter efforts to build up the traditions which English barristers love and 
\yhieh we have learDt'd to honour. I want the traditions of the Bar 
here to be as high as in England or in any other country. I think, Sir. 
t~ obliteration of this distinction will help to build up those traditions, 
and I am alao certain that when this distinction bas been removed and it 
• become impossible for young men who cannot succeed in the rather • 
stiff ex.t.JI • .inations of Indian universities to go and be called t.o the Bar 
in aome other co,untry, legal education ip ,this country win be e\1en better 
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here.  I  dellire that the standard of edueation in law, as in every other 
lIubject in thi!:! country, should be as high as anywhere ehle in the ,,",orId, 
and I believe the obliteration of this distinction will help to improve the 
~ t   which exist for imparting that education.  I gladly lend 
my support to the motion. 

The Honourable Sir "Aiesandar Jluddhnn ,: Sir, I do not desire to 
detain the House very long, but I feel there are a few observations that 
I should like to ~. even at tbi!:! latc stage of the Bill The first obser-
Yation I have to make is this, that bad I been aware that Mr. Neogy, 
speaking on behalf  of the akils Association, was prepared to oppose the 
Bill, I might have taken a different attitude, and I think the : ~   
Member  should have let me  know that before we came to the third 
reading of the Bill. 

Mr. . O. Neagy : I hoped to succeed in getting some of my amend-
ments 'passed yesterday. 

The Honourable Sir Alaander JluddimaD : It seems to me it is a pity 
he did not tell us at the time, at the right time, when the Houlle was 
dealing  with the principle of the Bill, that he was opposed to the Bill 
as a whole.  I might then have brought in an amendment eIcluding the 
High Court of Calcutta from the eperation of the Bill. He will doubtless 
be able to reconcile his present views with the views of his Association. 
It was also a pity I think that if tIr. Neogy regarded the Bill as such 
ft.D unfortunate measure of legislatiorl, he did not attend the meetinp, 
of the Select Committee till the discussions were over. He was appointed 
a member of the Select Committee and he agreed to serve, but he did 
not attend.  Now, Sir, I am not in the least infiuenct'd bya somewhat 
petul81lt speech at the last stage of the Bill from doing what I think is 
my duty.  This Bill hali been brought forward after much deliberation 
and is the result of  persistent  efforts  on  the non-oftieial  side.  I 
think it is very fortunate that it has been largely in the charge of my 
Honourable friend Mr.  Rangachariar.  He at any rate is old enough and 
wise  enough to know that if you desire to pass reforms, affecting the 
interests of others, you must proceed warily. you must  proceed in a 
manner not to irritate others and you must ~ ' to' aeeu'te by com-
promise and persuasion such portion of yoor plan as yon may be able 
to ,('t through. It is not the part of a wise man to foree' on an un-
willin, profession chan,es advocated in such a manner as is bound to 
cause irritation to members of the profession.  Now. this Bill is a step 
in the direction of the creation of a united Indian Bar. Government 
may pass the measure. but the success of the measurl' will 'depend upop 
those who work it. If this measure of reform is to do the slightest good, 
or is to be workable, it must be worked bY' men  of good-will on both 
sides, otherwise it will be a failure and you will not advance in the 
direction in which the best and wisest members on both sides of the 
profession  desire to advance.  I am hopeful that if the Bar Council succeeds 
ln c  t  ~ a solid body of the best professional opinioQ, they will not 
only contrIbute to maintain and t'nhan..-e the reputation of their profes-
sion, but also to assist in the better administration of t  c~ If on 
the other band, these Bar Councils are controlled by. persons who are 
led away by trades union jealousy, t  t'~  will develop ~   and con-
fusion. It must rest, and I confidently hope it will rest, with' those who 
'lI1'e the leading barristers' ~   the leadin8: vakil&' ot:the . ~   courts, 

c 
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whl!n this Bill is brought in, to work together to bring the profession 
into a harmonious whole and, by working these provisions for all thtly 
are worth, enable the possibility of further advance. 

Mr. X. C. Neogy: Sir, on a point of personal explanation. I do not 
think the Honourabl£' the Home Member has done justice to me by 
saying that I did not indicate my attitude at the proper time. I would 
f.8k him to read my speech at the second reading stage ; there I gave 
un indication of the points to which I took exception. Secondly. it is 
true I could not attend the Select Committee meetings, owing to regret-
tabl£' personal circumstances, but I took care to send a telegram, addrealed 
directly to the Honourable Member by name, in which I requested him 
to take into consideration the points I raised in my speech at the second 
reading stage. Thirdly, I put in a minute of dissent and gave notice of 
amendments ; and when a man gives notice of amendments, he certainly 
hopes to llee some of them accepted. I do not know whether the Honour-
able Member thinks that in this House a man who gives notice of amend-
ments ought to know that there is no chance of success owing to the 
Government opposition ..... 

Mr. Pralident : Order, order, the Honourable Member is not entitled 
to make another speech. 

Mr. 1[. O. Neogy : I think tqe Honourable Member is not right in 
haying that I did not- give an indication of my attitude towards this Bill 
at the rig .. t time. 

JIr. Prelideu : The question is : 
" ~ the Bill to provide for the eonmtutioD of B,r Couaeil, in British India 

foIld for otHr purpoees, aa reported by the Select f tt~  be paesed." . 

The motion was adopted. 

TlIE INDIAN SUCCESSION (AMENDMENT) BILL. 
-Sir W-'_ WillaoD (Associated Chambers of Commerce: Nominated 

Non-016.eiM} : Sir, I beg to move that the Bill to amend the provisions 
of section 33 Gf the Indian Succession Act, 1925, as passed by the Council 
of State, be take. into consideration. 

In rising, Sir, to make my maiden effort to pilot a Bill through 
this House on behalf of other maidens who may' become widows, I do 
not think many words of mine are necessary. The Bill was fathered 
by the Honourable Sir Arthur Frooom in the Council of State and its 
purpose is fully explained in the Statement of Objects and Reasons. 
All I think that a step-father need say is that the Bill has run the 
gauntlet of circula,tion for the purpose of eliciting public opinion and of 
reference to a Joint Committee. 

When the Bill was first circulated objection was taken te ii on behalf 
of the Indian ~ t  community but when the Bill was referred to a 
Joint ~t  the Joint Committee with the glltatest pouible con-
sideration cb'opped them out of ,the Bill altogether and they are thel'(\oo 
fore DO loqer COIlCerIl.ed with it. Its present ~ .  ill limited W 

.£ ) .:: i 1 
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Europeans and Anglo-Indians. The limitations of the Bill will be found 
in sub-clause (5) of clause 3 which provides inter alia that it shall ~ t 
apply to the property of any Indian Christian or to any Hindu, ~t  
Sikh or Jain the succession to whose property is regulated by the SpeClal 
Marriage Act. In effect, Sir, the Bill is a very simple one. It merely 
seeks to enact that whellan estate is of less value than Bs. 5,00D and the 
deceased died intestate and left no lineal descendants, the widow shall 
take the whole of that money. I do not think anyone can quarrel with 
that principle. In a case where the estate may be of a greater ~ the 
Bill still provides that the widow shall take the first Bs. 5,000 1t ~) t 
prejudice to her right to share in the residue afterwards. That bemg 
so, Sir, the Bill has had a very happy life up to now. It pa88ed through 
the Council of State without any opposition whatsoever and it may there-
fore be considered as an entirely non-contentious Bill up to this date. 
There are on the paper two amendments, one by the Honourable the 
Home ·Member which I understand to be purely a ft~ amendment, 
and the other two by my Honourable friend Dr. Datta who represents 
the Indian Christians in this House. I need not anticipate his reasons 
in advance but I may BaY' to the House that I do not think there is any 
material point of difference betwef'n him and myself and I will therefore_ 
leave him to move his amendment. Sir. I move. 

Dr. 8. It. Dau. (Nominated: Indian Christians) : Sir, I shall not 
move the motion which stands in my name that this Bill be referred to a 
Select Committee but I wish to make certain observations on thi'l Bill ahd 
to utter a word of warning regarding the procedure adopted both in another 
place and in this House. This Bill emanated in the Council of t t~  

where the Honourable Sir Arthur Froom, in his speech when ke ilitroduee4 
the original Bill, declared that it did not touch ~ rights of aDy com-
munity except the EuroPean community. .As far $8 I am aware, I do not 
~ that Sir Arthur FrooIQ. realised that the larJeSt ~t  which 
would be touched was the Indian Christian comml1l1ity. Without any 
opposition this Bill came to the .Assembly and JQ.Y Honourable friend Dr. Sir 
Hari Singh (lour, with t~ t voraeious t ~ he has for an m*ureI 
which affect the personal law of any eonimunity in India, iJ;Qme4jately 
moved in this House and asked for a Joint CoIp.mitt-ee. ~  on that ~ 

Committee Hindus were represented, I believe MusaaImans were representef 
and Europeans were represented, but not the community which was JIlOllf • 
seriously touched, namely, the Indian Christians ; I wish to utter a wOld of 
warning regarding the laek of care and w,tchfulness of the Government' 
Department who were responsible for that procedure. That then is my 
first point. ~ 

Secondly, when this Bill did aetually come before the Joint Select 
Committee,. we examined it with care and as a community Bent in our pr0-
test regarding the proposed changes in t ~ law which would touch the 
ppr.sonal ~ t  of the Indian Christian community. Now, when the Bill 
arrIved at tlie third stage, it was withdrawn in viE'w of the Bill to consolidate 
the ~  Suecession Aet which at that juncture Wile being piloted through 
the LegIslature by Government. The Bill to amend section 83 of that 
Aoj has BOW oome back to us in this House in a much beUer form. namel,-, 
it exempts Indian Christians 11101D the purvicw of tile DeW seetion. • 
Now, Sir, ! rerret that there has been in the past a tendency towards 

the ~ t t  of J)el'8&Da1 law. As far as I am aware, the Indian 
SueeeIIIon Aet of 1865 applied to aU Christian communities or rather to aD 
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communities that are not Hindu, Muhammadan, Buddhist nor Parsi. In 
1901 a Bill was passed, namely, the Native Christians Administration of 
Estate Act, which took Indian Christians out of the purview of certain 
sections of the Indian Succession Act. That, from my point of view, was a ' 
wrong proceeding ; it ought not to have dealt with a particular class ; 
though special provision might have been made for the administration of 
small estates. Now again after a lapse of twenty-five years the present 
Bill is introduced which exempts a particular portion of the Christian 
community--or a community who have a common civil law-from the 
operation of the ordinary seetions of the Indian Suecession Aet. I do 
think that this eontinual fragmentation of personal law is bad. If on the 
Seleet Committee we had met together-Indian Christian, European and 
Anglo-Indian-I believe we would have found a common way out of this 
difficulty. We on our part would have been willing to accept a certain 
figure and probably the European community might have been willing 
to eome down to that figure. I believe we could still have had a common 
law. At least the Indian Succession Act in regard to this matter would 
have 'applied to all communities who are neither Hindus, Muhammadans nor 
Buddhists. 

No""" Sir, at a later stage I propose formally-I will not make a speech 
at that time--to move my amendments if you will permit me to make Il. 
reference to those amendments at this time. (Mr. President signified 
bSE.ent.) The point which I wish to plaee before this House is that very 
difficult question regarding. Indian Christians and Anglo-Indians. There 
is a definition of Indian Christian in the Indian Suceession Act. He must 
be a native of India of pure .Asiatic descent professing the Christian religion. 
That, then, is the definition of an Indian Christian. On the other hand, 
there is no definition in the law, as far as I can discover, of an Anglo-
Indian. There is a definition of the British born European, but not of 
the Anglo-Indian; and there is a definition of an Indian Christian. Now, 
Sir, there are eases and there are numerous cases where Indian Christians 
marry Anglo-Indians. You cannot differentiate in such cases between the 
Indian Christian and the Anglo-Indian. These marriages are taking place. 
It may be the Anglo-Indian may have just a fractional proportion of 
European blood, but the children of such unions are immediately taken 
away from the purview of section 33 of the Indian Succession Act and will 
.be 'placed under section 33-A of this Bill. I wish to preserve intact the 
old position where children of such unions still continue to be under section 
33 of the Indian Succession Act. They are not Anglo-Indians. I wish 
to thank my Honourable friend Sir Walter Willson for meeting me on this 
point, and also to thank the Law Department of the Government of India 
for the help that they have given me in drafting an amendment which I am 
told will meet with the general approval of both sides of this House. The 
8I'1endment, Sir, is as follows. ' 

-,. President : The Honourable Member need not n.ow put the 
amendment; it will come up when this motion is carried. 

Dr. 8. It. D&tt& : Well, Sir, with this proviso that at a later stalle I 
shall move this amendment, I too will support the motion but shall add a 
word of warning, that when legislation is undertaken ~ c  a.tfects the 
~ t  of particular com';llunities, t;hose communities may have representa-
tIOn on the Select CommIttee of thIS Hoase, and tllat ordinarily no further 
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legil!l:tion be undertaken on behalf of an! special community governed by 
the Indian Succession Act. 

Mr. President·: The question is : 
« That the Bill to amend the provisioIl8 of section 33 of the Indian 8ul·cesllioJI Act, 

1 ~;  us I'IlIlSl'!l by the Council of State, be taken into consideration." 

Th(' motion was adopted. 
Clause 2 was added to the Bill. 
The Honourable Sir Alexander Muddimu : Sir, I have a small draft-

ing amendment to mo,·e in Hub-claulre (3) of the neW" clause 33-A.. I pro-
pose: 

(' That for the word8 ' in the same way 118 if 8uch residue !tad been ' the worda 
, and 8uch residue shall be diatributed in accordance with the proviaioBB of section 33 
liS if it were ' be substituted." 

It is a purely drafting amendment and I need not take up the time of 
the House in explaining it. 

Sir Walter WiIlIon: I accept the amendment. 
The amendment was adopted. 
Dr. S. K. Datta: Sir, I movel: 

" That in clause 3, in 8ub-section (5) of the proposed new section 33-A for the 
words ' any Indilln Christian or of ' the following be substituted, namely: 

, (i) any Indian Christian, 
~ ) any chillI or grandchild of any male person who is or waa at the time ot 

his death an Indian Chriatian, or 
(iU) '." 

The motion was adopted. 
Clause 3, as amended, was added to the Bill. 
Clause 1 WWoj added to the Bill. 
The Title and Preamble were added to the Bill. 
Sir Walter Willaon : Sir, I move that the Bill, as amended, be passed. 
Mr. President : The question is : 

" That the Bill to amend the provision of section 33 of the Indian Sueeesaion Act 
1925, as passed by the Council of State and as amended by this Asaembly. be passed.,f • 

The Iqotion was adopted. 

The AlSSembly then adjollrned till Eleven of the Clock on Tuesday the 
31st August, 1926. . , o 
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